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TAMIL NADU ACT NO. 15 of 1980.* 

TFIE TAMIL NADU CULTIVATIhCF TENANTS 
ARRE4KS OF RENT (RELIEF) ACT, 1980. 

[Received the assent of the President on the 22ad April 1980, 
first published in the Tamil Nadu Govr rnmcnt Gazette 
Exrtraordinary on the 26th April 1980 (Chithirai 14, 
&wrh!rt- -30 1 1 -Tkirvitq l!tyv@ Aand~c) - 1  

,pa Act to provide relief to cultivating tenants in respect of 
arrears gf rents. 

WWEREAS by the Tamil Nadu Cultivating Tenants (Protec- 
tion from Eviction) Act, 1976 (President's Act 36 of 1976). 
cultivating tenants in the State were given protection from 
eviction on the ground of arrears of rent ; 

AND WHEREAS the said Act will be in force only up to and 
inclusive of the 15th July 1980 ; 

AND WHEREAS after the expiration of the said Act, it will be 
difficult for the cultivating tenants to pay the entire arrears 
outstanding on the 16th July 1980 ; 

AND WHEREAS due to default in the payment of arrears of 
rent, landlords may take action against cultivating tenants 
for eviction and for recovery of arzears of rent ; 

I 

AND WHEW, in the interests 6f the genera1 public, 
cultivating tenznts should, a t  the presenl time, be spared 
the distractions and expenditure involved in such action 
in order that the maximum possible advantage may result 
to the State in the matter of production of food crops ; 

.I 'WHBRBAS it is considered necessary, as part of agrarian 
reform, to give relief to cultivating tenants from the heavy 
burdens of discharging arrears of rent, cn certain conditions 
specified; 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Thirty-first Year of the Republic of India as 
follows :- 

* For Statement of Objects and Reasons, see Tamil Nadzt Govern- 
mn; Gazette extra or dinar^, dated the 7th Februery 1980, Part N. 
S ~ C ~ ~ O A  1, page 53* 
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man title- 1. This Act may be called the Tamil Nadu Cultivating 1 
. Tenants Arrears of Rent (Relief) Act, 1980. 

I 

Declaration. 2 .  It is hereby declared that this Act is for giving effect . 
to th.: policy of the State towards securing the principles 
laid down in Part IV, and in particular clause (c) of Article 
39 and Article 46 of the Constitution. 

Dcmtions* 3. In this Act, unless the context otherwise requkes,- 

(a) ;' competent authority " means the Revenue 
Divisional Officer or authorized officer having jurisdiction 
to entertain a proceeding for the eviction of a cultivating 
tenant under the Tenants Protection Act or the Public 
Trusts Act, as the case may be ; 

(b) 66 court " means- 

(i) any court in which any suit or proceed*g for the 
recovery of any arrears of rent from a cultivating tenant is 
pending on the date of the publication of this Act ; or 

(ii) any court which has passed a decree or order 
for such recovery ; or 

(iii) any court to which such decree or order has been 
sent for execution ; 

(c) " cultvating tenant " meas- 

(i) e. cultivating tenant as defined ia clause (aa) of 
section 2 of the Tenants Protection Act ; or , 

* '  

(ii) a cultivating tenant as defined in clause (5) of 
section 2 of the Public Trusts Act ; 

(4 " date of the publication of this Act " means the 
date of tht: p~lblication of this Act in the Tamil Nadu Govern 
ment Gazette ; 

(e) " landlord" means a landlord as deflned in clause 
(e) of section 2 of the Tenants Protection Act and includes 
a ~ublic trust as defined in clause (25) of section 2 of 
Public Trust5 Act ; 

2 .  *. 
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Ct) " pz y " with its grammatical variations inol~des 
deliver ; 

" *  * *I  
( I t )  "Public Trusts Act" means the Tamil Nadu Public 

Trusts (Regulation of Administration of Agricultural Lands 
Act, 1961 (Tamil Nadu Act 57 of 1961); 

(i) " Tenants Protection Act " means the Tamil Nadu 
Cultivating Tenants Protection Act, 1955 (Tamil Nadu Act 
XXV of 1955); 

@ all other words and exprcssions used, but not 
&fmed in this Act and defined in the Tenants Protection 
Act or in the Public Trusts Act shall have the same meaning 
as in the Tenants Protection Act or in the Public Trusts Act 
as the case may be. 

a[4. (1) All arrears of rent payable by a cultivating tenant Relief f**pW 
rnent of a m -  to the landlord for the fasli year ending with the 30th June ,,, of 1972 and for any previous fasli year and outstanding on 

the date of the publication of this Act, shall be deemed to 
be dicharged, whether or not a decree or order has been 
obtained therefor, if such cultivating tenant,- 

(i) has,before the date of the publication of this Act, 
paid to the landlord or deposited in the court or before the 
competent authority, to the account of the landlord; or 

(ii) pays to the landlord or deposits in the court or 
before the competent authority, to the account of the land- 
lord in the manner specified in sub-sections (2) and (5) ; or j 

1 The following clause (g) was omitted by section 3 of the Tamil 
Nadu Cultivating Tenants Arrears of Rent (Relief) Amendment 
Act, 1980 (Tamil Nadu Act 37 of 1980) which was deemed to have 
come into force on the 26th April 1980:- 

cg(g) previous arrears " me~ns  the total amount of arrears 
of rent accrued due to the landlord befcxe the 30th June 1973 and 
outstanding on the date of the publication of this Act without interest;" \ 

9 Sections 4 to 6 were substittmted for the following original 
-ions by section 4 of the Tamil Nadu Cultivating Tenants P -.-ears 
of Rent (Relief) Amendment Act, 1980 (Tamil Nadv Act 37 of 1980) 
which was deemed to have come into force on the 26th Ap~li 1980:-- 

"4, Reltef for payment of arrest-3 of rent .41)  All arrears of 
rant payable by a cultivating tenant to the landlord for the fasli 
year mding with the 30th June 1976 and for any previous fasli year 
(breinafter referred to as the said years) and outstanding on the 
d ~ t e  of the publication of this Act, shall be deemed to be dischargd, 
whether or not a decree or ordar has been obtained therdm, if 
tucb cultivating tmant,-- . Cum. 
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(iii) is deemed to have paid or deposited under thi~Act,-- 
the rent for the fasli year commencing on the 1st 
July 1971 and ending with the 30th June 1972 without 
interest (hereinafter referred to as the rent for the f'asli 
year 1381). 

(i) has, before the data of the publication of this Act, psrid 
to the landlord or deposited in the court or before the competent 
authority, to the account of the landlord; or 

(ii) pays to the landlord or deposits in the court or before 
the competent authority, to the account of thc landlord in the manner 
specified in sub-sections (2) and (3); or 

(iii) is deemed to have paid or deposited under this Act;-- 

(a) the previous arrears ; and 

(6) one-third of the rent for each fasli year during the 
period commencing on the 1st July 1973 and ending with the 30th 
June 1976 without interest (hereinafter referred to as the reduced 
rent) : 

Provided that where the cultivating tenant deposits in the 
court or before the competent authority under this Act the 
previous arrears or the instalments of the reduced rent, and in 
case where the rent is payablc in kind, such deposit shali be the 
market value thereof on the date of such deposit. 

(2) Any cultivating tenant may pay to the landlord or deposit 
in the court or before the competent authority to the account of the 
landlord,-- 

(a) the previous alrsars, on or before the 30th June 1980; 
and 

(b) the reduced rent in three annual instalments as specified 
below :- r 

(i) the fir st instalment being the one-fourth of the: reduced 
rent on or before the 30th June 1980 ; 

(ii) the stxond instalment being the one-half of the re. 
mainder of the reduced rent, on or before the 30th June 1981 ; and 

, ' 
\ 

(iii) the third instalment being the balance of the r e d u d  
rent, on or before the 30th Juno 1982;- 

(3) The court in which or the competent authority before 
which the deposit is made under sub-section (2) shall cause notice 
of the deposit to bc issued to tho landlord and determine aft0r.a * 

summary enquiry, whether the amount deposited represents the 
correct amount of the previous arrears and the instalment of the 
reduced rent due from the cultivating tenant. If the court or the 
competent authority finds that further sum is due towards such 
previous arrears or any instalment of the reduced rent, it shall aUow 
the cultivating tenant to deposit the further sum within the period 
sp~i f ied  in that oubsection or within such further time as the m r t  

9 - " - -  - - 
- " -  
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(2) Any c~:Itivating tenant may pay to the 
landlord or deposit in the court or before 
the competent a~ithority to the accocnt of 
or competent authority may allow which shall not in any case 
exceed thirty days from the respective date specified in the said sub- 
section. If the court or the competent authority adjudges that no 
further sum is due or if the cultivating tenant deposits within the 
time referred to above such further sum as is ordered by the court or 
the competent authority, the cultivating tenant shall be deemed to 
have paid the previous arrears and the instalrrlent of the reduced 
rent within the due date for the purposes of this Act. If having to 
deposit a further sum, the cultivating tenant fails to do so within the 
time allowed by the court or the competent autl ority the IandIord 
may proceed against such cultivating tenazt under the Public 
Trusts Act or the Tenants Protection Act, as the case may be, for 
arrears of rent. 

(4) In any suit or proceeding pending on the date of the 
publication of this Act for the recovery of any arrears of rent payable 
by a cultivating tenant to the landlord for any fasli year in the said 
years, or for the.evictio I of a cultivating tenant for non-payment of 
any such arrears'of rent, the court or competent authority shall, if 
the cultivating tenant pays or deposits, or has paid or deposited, or is 
deemed to have paid or deposited, under this Act, the previous arrears 
and the reduced rent, and on the application of the cultivating tenant, 
pass an order dismissing,without costs, the suit or proceeding in so fgr 
as-such suit or proceedingirelates to such recovery or eviction. 

(5) If, bcfore:the:date of the publication of this Act, any decree 
or-order ,- has been passed in any suit or proceeding- 

(i)rfor. the recovery of any arrears of rent referred to in sub- 
section (4) ; or 

(ii) for the eviction of a cultivating tenant for non-payment 
of any such arrears-or rent, 

the court or the competent authority shall, if the cultivating tenant 
pays or deposits, or has paid or deposited,or is deemed to have paid 
or deposited, under this Act, the previous arrears and the r e d u ~ ~ d  
rent, and on the application of any person affected by b, -h decree 
or order whether or not he was a party there t o. vacate the decree or 
order in so far as such decree or order reIates to such recovery or 
eviction. 

5. Payment or deposit of rent on or after 1st July 1973 deemed 
t o  be payment towards previous arrears or reduced rent.-(l)If, on or 
after the 1st July 1973, any-cultivating tenant has,- 

(i) made any payment, by way of rent, to the landlord; or 
(ii) deposited, by way of rent, in the court or before the 

competent authority, to the account of the landlord, 

whether or not such payment or deposit was towards the discharge 
of any arrears of rent payable by a cultivating :enan t to the landlord 
for any fasli year in the said years, such payment or deposit 
shall be deemed to have been made towards the previous arrears 
or the instalments of the reduced rent in the order specified in sub- 
section (2) of section 4, notwithstanding anything to the contrary 
contained in any document or remipt, and in cases of payment 
through, or deposik.bfcre the court or the competent authority, it 
shall, on the application of the cultivating tenant, reopon the proceeding 
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the landlord the rent for the fasli year 1381 in three rqual 
instalments as specified below:--- - 

.- .*,-.I  .-- 
and pass an order that the rent so paid or deposited shall bo deamad 
to have been paid or deposited towards the previous arrears or tho 
instalments of the reduced rent in the order s~ecified in the said sub- 
m i o n  (2). 

(2) If, on or after the 1st July 1973, :my cultivating tanant 
has paid or deposited any amount towards fall or part satistaction 
of a decree or order for the recovery of any arrears of rent m f d  
to in sub-section (1), such amount shall be deemed to haw been 
paid or deposited towards the previous arrears or the instalments 
of the reduced rent and the court u~ tile ;umpeCwni authority &all, on 
the application of any person affected by such decree or mdw, 
whether or not he was a party thereto, reopen the proceeding and pass 
an order that thl: amount so paid or deposited shall be dtwmod to 
have been paid or deposited towards the previous arrears or the 
instalments of the reduced rent in the order specified in sub-sdon(2) 
of section 4. 

Explanation.--For the removal of doubts, it ir hereby declared 
that where after adjustment of any payment to the landlord or 
deposit in the wurt or before the competent authority to the account 
of the landlord made by the cultivating tenant under this section, 
such payment or deposit falls short of the previous arrears or the 
reduced rent payable under sub-section (1) of section 4, tqe cultivating 
tenant shall be liable to pay the balance of the previous arrears or the 
roduced rent in accordance with the provisions of sub-section (2) of 
section 4 : 

4 

Provided that the provisions of this section shall not apgly to,- 

(i) any payment made to  the landlord ; or 

(ii) any deposit made in the oourt or before tho competent 
authority to the account of the landlord, 

by the cultivating tmant by way of rent for the fasli year corn- 
mancing on the 1st July 1976 and for any subsequent fasli year. 

(,"\ Nothing in this section or in any other provision of this 
Ant shall entitle any cultivating tenant to claim any refund from tho 
landlord on the ground that the payment or deposit made on or 
aftcr the 1st July 1973, towards the discharge of any arrears of rant 
rof'ed to in sub-section (1) or towards full or part satisfaction of 
a decree or order for the recovery of any such arrears cf rant, is in 
ox- of the rent due as previous arrears or reduced rent. 

6. Bar of proceedings for eviction or recovery of arrrzars of rent.- 
(1) No application shall be made for the eviction for non- payment of 
any arrears of rent payable lo the landlord for any fasli year in the 
-id yoars, and no suit shall be filed for the recovery of such amrs,- 

(i) against any cultivating tenant till tho 30th June 1980 : 

(~i)  against the cultivating tenant who has paid a dqmithd, 
& prarious arrears and tho &st instnlmcnt of the m i d ,  roa+ 
until the expiry of the period specified for the payment or deposi t 
crl tb ntond instabnt2, in sub-&xtion (2) of #&ion 4 ; 
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(i) the- first instalment, OD or bef 3re the POth 
June 19811 ; 

(ii) the second instalmeot, on or before the T3lst 
March 19821 ; 

(iii) the third instalment, on or before the 30th 
June 1982. 

(3) All arrears of rent payable by a cultivating tenant 
to the landlord for the period commencing on the 1st 
July 1972 and ending with the 30th June 1976 and out- 
standing on the date of the publication of this Act, shall 
be deemed to be discharged, whether or not a decree or 
order has been obtained therefor,ifsuch cultivating tenant,- 

(i) has, before the date of the publication of this 
Act, paid to the laadlord or deposited in the court or 
before the competent authority, to the account of the land 
lord ;or 

------. - 
(iii) against thecultivating tenant who has paid or deposited 

the second instalment of the redtlced rent, until the expiry of the 
period specified for the payment or deposit of the third instalment 
in the said sub-section (2); and 

iv) against the cultivating tenant in favour of wno,,, %rther 
time has 6, granted by the court or the competent authority under 
sub-section (3) of section 4, until the expiry of such time. 

(2) Subject to the provisions of sv b-section (4) of section 4, 
allapplications for the eviction of a cultivating tenant for non-payment 
of any arrears of rent referred to in sub-section (1) and all suits, 
proceedings in execution cf decrees or orders and other proceedings 
pending before a court or competent authority for the recovery of 
any such arrears of rent or for such eviction, sball stand stayed,- 

(a) till the 30th June 1980 ; 
(b) till the 30th June 1981, if the cultivating tenant has paid 

the previous arrears and the first instalment of the reduced rent 
within the time specifed in sub-section (2) of section 4 ; 

(c) till the 30th June 1982, if ;he cultivating tenant has 
paid the second instalment of the red~lced rent within [he t~me specifed 
in the said sub-sectio n (2) ; and 

(d) till the expiry of further time granted by the court or 
the competent authority under sub-section (3) of section 4. 

(3) All applications and all suits and proceedings sta ed 
mder this section, shall aftcr the expiration of the time limit speciied 
therein be proceeded with against any cultivaticg tenant who has 
not paid or deposited or who is not deemed to have paid or depoisted 
under this Act the previous arrears and the reduced rent, within the 
said time limit specified in sub-section (2) of section 4 subject to the 
provisions of any law which may be $hen in force, from the stage 
which had been reached when the apphcation, sui? OJ proceeding was 
stayed. 

.1This expression was substituted for the expression " 31 st December 
i980 " by section 3(! (b) 9" f t l ~  Tat41 Nadu Culrivating Tenants 
h r s  of Rent (Relie Amen dment Act, 1981 (Tamil Nadu Act 31 

April 1980. 

4 
of 1981), which was deemed to have come into force on the 26th 

m i s  expression was substituted for the expression " 30th J* 
1981 *' by section 3(1)(1~), ibid. 
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(ii) pays to thc landlord or deposits in the court 
or before the competelit authority, to the account of the 
landlord in the manner specified in sub-sections (4) and 
(5)  ; or 

(iii) is deemed to have paid or deposited under 
this Act,-- 

(a) the rent for the fasli year commencing on 
the 1st July 1972 and ending with the 30th June 1973 
without interest (hereinafter referred to as the rent for 
the fasli year 1382,) ; and 

(b) one-thi rd of the rent for each fasli year during 
the period commencing on the 1st July 1973 and ending . 

I 
with the 30th June 1976 without interest (hereinafter 
refered to as the reduced rent) : 

Provided that where the cultivating tenant deposits 
in the court or before the competent authority under this 
Act the instalments, of the rent for the falsi year 1381, . 

the rent for the fasli year 1382, or the reduced rent, and I 

in case where the rent is payable in kind, such depos 
shall be the market value thereof on the date of such deposi 

(4) Any cultivating tenant may pay to the landlo 
or deposit in the court or before .the competent authority 
to the account of the landlord,- 

(a) the rent for the fasli year 1382 in three equal 
instalments as specified below :- 

(i) the first instalment, on or before the '[30th * 

Juae 19811 ; 

(ii) the sec~nd instalment, on or before the 
'[31st March 19821 ; 

(iii) the third instalment, on 'or before thp 30th 
June 1982 ; and 

1Tbisexpression was substituted for theexpression " 31st December 
1980 "by section 3(2)(aXi) of the Tamil Nadu Cultivating Tenan ts 
Arrears of Rent (Relief) Amen dment Act, 1981 (Tamil Nadu Act 31 
of 1981), which was deemed to have come into force on the 26th 
April 1980. 

Vhis expression was substituted for the expression *.30th i june 1981 " by sectioa 3(2)(a)(ii) W. 
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(6) the reduced rent in three instalments as 
specified below :-- 

(i) the first instalment beiil,n the one-fourth 
of the reduced rent, on or before the l[30th June 19811; 

(ii) the second instalment being the one-half 
of the remainder of the reduced rent, on or before the 
2[31st March 19811 ; 

(iii) the third instalment being the balance of the 
reduced rent, on or before the 30th June 1982. 

(5) The court in which or the competent authority 
before which the deposit is made under sub-sections (2) 
and (4) shall cause notice of the deposit to be issued to the 
landlord and determine after a ~umrnar:~ enquiry, whether 
the amount deposited represents the correct amount of the 
instalments, of the rent for the fasli year 1381, the rent 
for the fasli year 1382 and the reduced rent, due from the 
cultivating tenant. If the court or the competent authority 
finds that any further sum is due towards such instalments, 
it shall allow the cultivating tenant to deposit the further 
sum within the period specified in those sub-sections or 
within such further time as the court or competent authority 
may allow which shall not in any case exceed thirty days 
from the respective date specified in the said sub-sections. 
If the court or the competent authority adjudges that no 
further sum is due or ifthe cultivating tenant deposits within 
the time referred to above such further sum as is ordered 
by the court or the competent authority, the cultivating 
tenant shall be deemed to have paid the instalments, of 
the rent for the fasli year 1381, the rent for the fasli year 
1382 and the reduced rent, within the due date for the 
purposes of this Act. If having to deposit a further sum, 
the cultivating tellant fails to do so within the time allowed 
by the court or the competent authority the landlord may 
p r ~ e e d  against such cultivating tenant under the Public 
Trusts Act or the Tenants Protection Act, as the case may 
be, for arrears of rent. 

- 

'This expression was substituted for the expression a 31st 
December 1980 " by section 3(2)(b)(i) of the Tamil Nadu Culti- 
vating Tenants Arrears of Rent (Relief) Amendment Act, 198 1 
(Tamil Nadu Act 31 of 1981) which was deemed to have come 
into force on the 26th April 1980. 

This expression was substituted fop the expression 66 3oth 
June -1982 " by section 3(2)(b )(u)ibid. 
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(6) '[In any suit or proceeding pending on the date 
of the publication of the Tamil Nadu Cultivating Tenants 
Arrears of Rent (Relief) Amendment Act, 19811, for the 
recovery of any arrears of rent payable by a cultivating 
tenant to the landlord for the fasli year ending with the 
30th June 1976 and for any previous fasli year, or for the 
eviction of a cultivating tenant for non-payment of any 
such arrears of rent, the court or competent authority 
shall, if the ~ultivating tenant pays or deposits, or has 
paid or deposited, or is deemed to have paid or deposited, 
under this Act, the rent for the fasli year 1381, the rent for 
the fasli year 1382 and the reduced rent, aud on the applica- 
tion of the c&:%ting tenant, pass an order dismissing, 
without -asts, the suit or proceeding in so far as such suit 
or proceeding relates to such recovery or eviction. 

(7) a[If, before the date of the publication of tha 
Tamil Nadu Cultivating Tenants Arrears of Rent (Relief) 
Amendment Act, 19811 any decree or order has been 
passed in any suit or proceeding- 

(i) for the recovery of any arrears of rent referred 
to in sub-section (6) ; or 

(ii) for the eviction of a cultivating tenant for 
non-payment of any such arrears of rent, 
the court or the competent authoirty shall, if the cultivating 
tenant pays or deposits, or has paid or deposited, or is 
deemed to have paid or deposited, under this Act, the 
rent for the fasli year 1381, the rent for the fasli year 1382 
and the reduced rent and on the application of any person 
affected by such decree or order whether or not he was a 
party thereto, vacate the decree or order in so far as such 
decree or order. relates to such recovery or eviction. 

5. (1) If, o n  or after the 12th February 1973, any 
cultivating tenant has,- - 

(i) made any pa.yment, by way of rent, to the land- 
lord ; or 

lThis expression was Gbsiituted for the expression "If suit 
or proceeding pending on the date of the publication of the Tam11 / 

Nadu Cultivating Tenan ts krears of Ren t (Relief) Amendment 
Act, 1980 '' by sub-section (3) of section 3 of the Tamil Nadu Cultivatb 
ing Tenants Arrears of Rent (Relief) Amendment Act, 1981 (Tamil . 
Nadu Act 31 of 1981), which was deemed to have come into force 
os the 26th April 1980. 

aThis expression was su bstiiu ted for the expression - " If' before 
the date of publication of the Tamil Nadu Cultivating 'kenants 
~ r m  of Rent (Relief) A m a  dmen t Act, 1980 *' by ouhectioa 
(4) of r*bn 31 fbld. 
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(ii) deposited, by way of rent, in the Court or 
before the competent auhtority, to the account of the 
landord, 

whether or not such payment c r  deposit was towards ihc: 
discharge of any arrears of rent payable by a cultivating 
tenant to the la~dlord for the fasli year cnding with t h ~  
30th June 1976 and for any previous fasli year, such 
payment or deposit shall be deemed to have been made 
towards the instalments, of the rent for the fasli year 1381, 
the rent for the fasli year 1382 or 'the reduced rent, in the 
order specified in sub-sections (2) and (4) of section 4, 
notwithstanding anything to the contrary contained in 
any document or receipt, and in cases of payment through, 
or deposit before, the Court or the competent authority, 
it shall, on the application of the cultivating te~lant, reopen 
the proceeding and pass an order that the rent so paid or 
deposited shall be deemed to have been peid or deposited 
towards the instalments, of the rent for the fasli year 
1381, the rent for the fasli year 1382 or the ieduced rent, 
in the order specified in the said sub-sections (2) and (4) 
of s8ction 4. 

(2) If, on or after the 12th February 1973, any 
~ultivating tenant has paid or deposited any amount towards 
full or part satisfaction of a decree or order for the recovery 
of any arrears of rent referred to in sub-section (I), such 
amount shall be deemed to have been paid or deposited 
towards the instalments, of the rent for the fasli year 138 1, 
the rent for the fasli year 1382 or the reduced rent and the 
court or the competent authority shall, on the application 
of any person affected by such decree or order, whether 
or not he was a party thereto, reopen the proceeding and 
pas an order that the amount so paid or deposited shall 
be deemed to have been paid or deposited towards the 
instalments,of the rent for the fasli year 1381, the rent for 
the fasli' year 1382 or the reduced rent in the order specified 
in sub-sections (2) and (4) of section 4. 

Explanation.--For the removal of doubts, it is 
hereby declared that where after adjustment of any pay- 
ment to the landlord or deposit in the court or before the 
competent authority to the account of the landlord made 
by the cultivating tenant under this section, s lch payment 
or deposit falls short of the rent for the fasi year 1381, 
the rent for the fasli year 1382 or the reduced rent payable 
ua&r sub-sections (1) and (3) of section 4, the cultivating 
tenant shall be liable to pay the balance of, the rent for 
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the fasli year 1381, the rent for the fasli year 1382 or the 
reduced rent in accordance with the provisions of sub- 
sections (2) and (4) of section 4 : 

Provided tint the provisions of this section shall not 
apply to,-- 

(i) any payment made to the landlord ; or 
(ii) any dcposit made in the court or before the 

cornpeten t authority to the account of the landlord, 

by the cultivating tenant 'by way of rent for the fasli yeal 
commencing on the 1st July 1976 and for any subsequent 
fasli year. 

(3) Noth'ng in this section or in ally other provision 
of this Act slyall entitle any cultivating tenant to claim 
any refund from the landlord on the ggrund that the 
payment or deposit made on or after the 12th February1973 
towards the discharge of any arrears of rent referred to in 
sub-section (1) or towards full or part satisfaction of a decree 
or order for the recovery of any such arrears of rent, is in 
excess of the rent due as the rent for the fasli year 1381, 
the rent for the fasli year 1382 or the reduced rent. 

6. (1) No application shall be made for the eviction for 
non-payment of any arrears of rent payable to the land-. 
lord for the fasli year ending with the 30th June 1976 or 
for any previous fasli year, and no suit shall be filed for the 
recovery of sucll arrears,- 

(i) against any cultivating tenant till the l[30th 
June 19811 ; 

(ii) against the cultivating tenant who has paid or 
deposited the first instalment, of the rent for the fasli 
year i381, the rent for the fasli year 1382 and the reduced 
rent, .inti1 the expiry of the period specified for the payment 
?r deposit of the second insta lment in sub-sections (2) 
and (4) of section 4 ; 

(iii) against the cultivating tenant who has paid 
or deposited the second instalment, of the rent r'or the fasli 
year 138 1, the rent for the fasli year 1382 and tne reduced 
rent. until the expirv of the period specified for the payment' 
or deposit of the third instalment in the said sub-wxtioos 
(2) and (4) ; and 
--CIL- - . - - . .  -.--...- -_I- 

'This elr2ression was substitutecl for the expl.ession " 31st Deoern- 
ber 1980 " by sub-section (I)  of secfio n 4 of the Tamil Nadu 
Cultivating 'Tenants Arrears of Rent (Relief) Amendment Act, 19111 
(Tamil Natlu Act 31 of 198l),which was deemed to have corns iatn 
force on the 26th April 1980. 
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kL, (iv) against the cultivating tenant in favour of 

whom fwher time has been granted by the court or the 
competent authority under sub-section (5) of section 4, 

t until the expiry of such time. 

(2) Subject to the provisions of sub-section (6) of 
section 4, all" applications for the eviction of a cultivating 

i tenant for non-payment of any arrears of rent referred to 
1 in sub-section (1) and all suits, proceedings in execution 

of decrees or orders and other proceedings pencling before 
a court or cornpeton; aulLal;;, Li the recovery of any 
such arrears of rent or for such eviction, shall stand stayed,- 

(a) till the '[3Ctb June 198111 

(6) till the 2[31.st March 19821, if the cultivating 
tenant has paid the first instalment, of the rent for the fasli 
year 1381, the rent for the fasli year 1382 and the reduced 
rent within the time specified in sub-sections (2) and (4) 

! of section 4 ; 

(c) till the 30th June 1982, if the cultivating tenant 
has paid the second instalment, of the rent for the fasli . 
year 1381, the rent for the fasli year 1382 and the reduced 
rent within the time specified in the said sub-sections (2) 
and (4) j and 

(d) till the expiry of further time, if any, granted 
by the court or the competent authority under sub-section 
(5) of section 4. 

(3) All applications and all suits and prcceedings 
stayed under this section shall, after the expiration of the 
time limit specified therein, be proceeded with against 
any cultivating tenant who has not paid or deposited or 
who is not deemed to have paid or deposited, under this 
Act, the rent for the fasliyear 1381, the rent for the fasli 

-- -- 
~ ~ h i s  expressio~i was substituted f c ~  the expression "31st Dece- 

mber 1980" by sub-section (1) of section 4 of the Tamil Nadu 
Cultivating Tenants Arrears of Rent (Rdic-f) Amendment Act, 
1981 (Tamil Nadu Act 31 of 1981), which was deemed to ]lave 
come into force on the 26th April 1980. 

OThis expression was substituted for the expression "3Qlh June 
1981" by sub-section 2(b) of section 4 ibid, 
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year 1382 and the reduced rent, within the said time limit 
specified in sub-sections (2) and (4) of section 4, subject to 
the provisions of any law which may be then in force, , 

from the stage which had been reached when the appli- 
cation, suit or proceeding was stayed.] 

~ ~ ~ l ~ ~ i ~ n  of 7. In computing the period of limitation prescribed 
rims for limb for a suit for the recovery of any arrears of rent payable 
tation. by him to the landlord for lithe fasli par ending with the 

30th June 1976 or for any provious fasli year] or a proceed- 
ing for I he eviction of a cultivating tenant for non-payment 
of any such arrears of rent or an application for the exe- 
cution of a decree or order for such recovery or eviction, 
the time during which he was protected by section 6 from 
such recovery or eviction shall be excluded. 

Explanation.--In this section and in section 6, a decree 
or order for the recovery of any such arrears of rent or 
for the eviction of a cultivating tecant for non-payment 
of any such arrears of rent, shall be deemed to be a decree 
or order for such recovery or eviction, notwithstanding 
that any other relief is also granted by such decree or order. 

Bar of jurisdicr 8. Except as otherwise provided in this AC~, no chi1 
tion of civil court shall have jurisdiction to decide or deal with any 
courts. question which is by or under this Act required to be den- 

ded or dealt with by the com,petent authority :or other 
authority* 

Revision by 9. The competent authority shall be deemed to be a 
High court* court subordinate to the High Court for the purposes of . 

sectioa 1 15 of the Code of Civil Procedure, 1908 (Central 
Act V of 1908), and its orders shall be liable to revision 
by the High Court ~ 3 n A p r  the provisions of that section. 

A rrears barred 10, Nothing in this Act sb.al1 be construed as reviving 
by limitation any claim for arrears of rent for any period before the 

'O be date of the publication of this Act if such claim is barred revived. 
by limitation on the said date under any law for the time 
being in force* 

'- ,- 

1 This expression was YU bstituted for the expression "any fasl i year 
i11 the said years" by section 5 of the Tamil Nadu Cultivating 
Tenants Arrears of Rent (Relief) Amendment A&, 1981 (Tad1 
Nadu Act 31 of 1981), which was deemed to have come into force 
3n the 26th April 1980, 



11. The provisions of this Act shall have effect override 
laws, withstanding anything inconsistent therewith contained mntraots, cte. 

in the Tenants Protecjion Act, Public Trusts Act or in the 
Tamil Nadu Cultivating Tenants Arrears of Rent ( ~ e l i e b  
Act, 1972 (Tamil Nadu Act 21 of 1972) or in the Code of 
Civil Procedure, 1908 (Central Act V of 19081, or in any 
other law for the time being in force, or any cuitorn, usage 

i or contract, or decree or order of a court or other authority. 

12. Nothing in this Act shall apply to the cultivating Aol not to apply 
I 

tenants in the cyclone and flood affected areas specified to cultivatiol 
tenants in the Schedule to the Tamil Nadu Cyclone and Flood cyclone and Affected Areas Cultivating Tenants (Temporary Relief)n,d 

1 : 
f 

Act, 1978 (Tamil Nadu Act 17 of 1978). areas. 

13. (1) The State Government may make rules to power to m a k  
carry out the purposes of this Act. rules. 

(2) A11 rules made under this Act shall be published 
in the Tamil Nadu Government Gazette and, unless they 
are expressed to come into force on a particular day, shall 
come into force on the day on which they are so ~ublished. 

(3) Every rule made under this Act shall, as soon as 
possible after it is made, be placed on the Table of both 
Houses of the Legislature and if, before the expiry of the 
session in which it is so placed or the next session, both 
Houses agree in making any modification in any such 
rule or both Houses agree that the rule should not be made, 
the rule shall thereafter have effzct orly in such modified 
form or be of no effect, as tho case may be, so, however, 
that any such modification or annulment shall be without 
prejudice to the validity of anything previosuly done under 
that rule. 

14. The Tamil Nadu Cultivating Tenants (Protection 
from Eviction) Act, 1976 (President's Act 36 of 19761, b 
hereby repealed.4 
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TAMIL NADU ACT NO, 37 OF 1980.* 
THE TAMIL NADU CULTlVATING TENANTS 

ARREARS OF RENT (RELIEF) AMENDMENT 
ACT, 1980. 

[Received the assent of the President on the 1st November 
1980, first published in the Tamil Nadu Government 
Gazette Extraordinar,*, on the 5th j?overnber 1980 
(A ippasi 20, Ro n:thirG2011 -Thiruvalluvar Aandu). ] 

An Act to amend the Tamil Nadu Cultivating Tenants 
Arrears of Rent (Reliij) Art, 1980. 

1 BE it enacted by the Legislature of the State of Tamil 
Nadu in the Thirty-first year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Tamil Nadu Culti- Short title and 
vating Tenants Arrears of Rent (Relief) Amendment 
Act, 1980. 

(2) The provisions of this Act, except section 6, 
shall be deemed to have come into force on the 26th 
April 1980. 

2 It is hereby declared that this Act is for giving Declaration. 
effect to the policy of the State towards securing the 
principles laid down in clause (c) of Article 39 of the 
Constitution. 

3-5. [The amendments made by these sections have 
already been incorporated in the principal Ac:, namely, 
the Tamil Nadu Cultivating Tenants Arrears of Rent 
(Relief) Act, 1980 (Tamil Nadu Act 15 of 1980).] 

6. Notwithstanding anything contained in any judge- ~ i a ~  to =st- 

I 
ment or decree or order of any court or competent oration of 
authority, every cultivating tenant who was in possession Possmsionm 
of any land on the 30th June 1980 but who has been evic- 
ted before the date of the publication of this Act in the 
Tamil Nadu Goverment Gazette from the land on the 
ground that he has not paid the arrecli s of rent for the 

t 
C, fasli year ending with the 30th June 1973 and for any 

previous fasli year or the filst instalment of the reduced 
rent referred to in section 4 of the principal Act, on or 
before the 30th June 1980, shall, on application to the 
court or competent authoritity, be entitled to be restored 
to such possession on the same terms as those appli- 
cable to the possession of the land, on the 30th Jur,e 
1980. -- 

* For Statement of Objects and Reasons, see Tamil Nadu Govern* 
ment Gazette Extraordinary, dated the 24th July 1980, Part IV-, 
Section I,  pages 170- 171, \.. 



k. J : . . -  . T .  m &ot 311 , , hrftivatie 2'eer?uuts Arr6ats.-of . $1 3 
? r r 

P 
' ant .(&&cf) Amendment . .  \ 

p 
I A NADU ACT NO* 31 OF 1981 *. 
THB TAMIL NADU CULTntATING TENAh"rS 

ARREARS 'OF RENT (RELIEF)' A M E N D M ~ M  
' ' Am, lpsl. 

(&&mil the mscd of the President wa the 28tk Pday 198 1, 
JWC published in the Tamil Nadu Government Gazette 

. Extraordinary on the 29th . )day 1 98 1 ( Vaikdsi 1 6, 
, . 

* ' : Thunmathf-~1Z~Thiruw~~ttvak darii?~)).] 
, ..:. , - 

An Act $ h e r  to amend the Tamil Nadu Cultivatirtg 
Tenants Arrears of Rent (Relief) Act, 1980. 

BE it enacted by the Legislature of the State u.̂  Tamil 
Nadu in the Thirty-second Year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Tamil Nadu Culti. short titleand 
vating Tenants Arrears of Rent (Relief) Amendment ~mmencc- 
Act, 1981. ment . 

(2) The provisions of this Act, except section 5, 
shall be deemed to have come into force on the 26th 
April 1980. 

I 

2. It is hereby declared that this Act is for giving Declaration. 
effect to the policy of the State towards securing the 
principles laid down io clause(c) of Article 39 o f  the ~ n -  
stitution, 

3.4. [The amendments made by these sections have RiBhl to 
already been incorporated in the Tamil Nadu Cultivating ,tion of posreso 
Tenants Arrears of Rent (Relief) Act, 1980 (Tamil Nadu sion, 
Act 15 of 1980),] 

5. Notwithstnoding qnythinp contained in any judg- 
ment decree or order of any co&t or competent authority 
every cultivating tenant who was in possession of any 
land on the 31st DecJember 1980 but who has been evicted 
before the date of the publication of this Act ia the 

*For Statement of Objects and Reasons, see Tamil &ad& 
Government Gazette Extraordinary, dated the 28th January 1981, 
Part lV-section 1, pages 28 ~ n d  29. 
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Tamil Nadu ~ o v k j e n t  ~ a z e t  te from the land on the 1 

$round that has not paid the the* 5rst inst&lqepttI~f 
it$erent for thf: frrsu year ij81, the vet fi)f.th?fq8ii~br 
1382':0r the re(Juwd rent referred to in section 4''bf tho 
principal or before the 31st ~ecember 198% shall, 

application to the cou* or ~ o d p t e n t  authodt~~! bc 
.entitled to be-restored to such possession oh the same 

of the Ian4 terms as those applicable 50 the possegsi~n , . , .  

on the 3 1st December 1980. 
. . 

. . ,  , 
I 

3 .  * i  
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